
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAO

FRIDAY,THE TWENTY SEVENTH DAY OF SEPTEMBER
TWO THOUSAND AND IWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

ARBITRATI ON APPLICATI ON NO: 237 OF 2024

Between:

1. Peddu Chandrasekhara Rao, S/o. Venkata Naravana. Aoed about g0 vears
Occ- Doctor, R/ o. H No_ B-123r0. Katuru Road, tryyr"* K;;h;;bir;;i:
Andhra Pradesh - i21165

2. Smt. [o_ggnt! Aruna Devi, Wo. Koganti Raja Rao, Aged about 77 years. Occ_retired, R/o. H.No.42-847. Road NEgar, Ir/outa Ati. tvtikalgiri _40

3. Smt. Podili Alias Amerneni_ Suneetha, Wo. A. Goutham Babu, D/ o. KannaPodili, Aged 48 years, _Occ- housewife, R/o A: i iZit;ltiOl_r, Oi_Ob,
Madhura Nagar, Sa'njeev Reddy Nagar, Vora Towers, Ameeipet, Hyd'"ruUJl
38

4. Gaddam Sangamitra, S/o. Gaddam Venkata Krishna Rao, Aged 45 years,
Ucc- tsusiness, R/o. Plot No. .154. Flat No. 30,l, phase 6, KP"HB Col6nv.
Kukatpaily, Hyderabad - 5OO 072 ._iiCpr_rcANid'

AND

M/ s. sash lnfra, Registered firm wilh registration no. 1551 of 201g, office at plot no.
31,r9fql Hils_ cotony. ltreg n98, Hibsiguda Hyderabaj R.t'bt it; M;;;;i;s
53L19! K;v,ln?y.Tunlrll*qy, S/ o K Venkat Reddy, Ased about 35 years, dcc_
9ygrngs!, R/o. H.No. 'r-29, surthanpur Viilage, pargi Mindir, vikarabad 6rstiici sor501 T,surya .satish Advocates office -unrt n-o rz rr,lytri ,i.io" -nJ"iE 

rSecunderabad Hyderabad .ifESpOruoeruTS

Arbitration Application Under section 1t (5) of Arbitration and conciliation
Act, 1996, R/w., the scheme for appointment of Arbitrator, 2000 praying that this
Hon'ble court may be pleased to appoint a sore Arbitrator, a retired judge of this
Honorable Court to adjudicate the disputes among the parties herein.

Counsel for the Applicant: SRl. T. SURyA SATISH

Counsel for the Respondents: NONE APPEARED

The Court made the following ORDER:



THE Il ON'BLE THE CHIEF JUSTICE ALOK.,T.FIADHE

ARI IITRATION APPLICATION No.23? of 1t024

ORDER:

I\4r. ' '. Surya Satish, learned counsel Bpl,e:rrs for the

applicants.

2. Learned counsel for the applicants seeks jertve of this

Courl to u,itl.rdraw the Arbitration Application with iberly to

the applicants to file a fresh application.

3. In view of aforesaid submission, the .\r.bitration

Application IS dismissed as withdrawn with the liberf as

prayed for.

Misct: laneous applications, if any pending. shall stand

closed. Ther: shall be no order as to costs.
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2. Two CD CoP ics

SE:CTION O ICER

kut/gh



HIGH COURT

DATED:2710912024

ORDER

ARB.APPLICATIOIII No.237 ot 2O24

DISMISSINCI 'rl lL r\ I Ilt f RA'flON APPLICATION
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